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THE RICE-MILLING INDUSTRY (REGULATION)
' AMENDMENT ACT, 1968 ‘

No. 29 oF 1968 .
\ [Tth August, 1968]

An Act to amend the Rice-Milling Industry (Regulation) Act,
1953.

BE it enacted by Parliament  in the Ninteenth - Year - of the
Republic of India as follows:—

E

1 (1) This Act may be called the Rlce-Mlllmg Industry (Regula- Short title

tion) Amendment Act, 1968. \ , . and com.
) mence.-

(2) It shall come into force on sucﬁ date as the Central Govern- it
ment may, by notification in the Official Gazette, appoint.

21 of 1958. 2. In the Rice-Milling Industry (Regulation) Act, 1958 (herein- Amend.
after referred to as the principal Act), in section 3,— mentof

tion 38,
(1) for clause (a), the followmg\plause shall be substltuted section

namely — \
‘(a) “defunct rice mill” mean§~——

(1) a rice mill in ex1stence\ at the commencéement of
this Act but in which rlce-mllpng operations have not
been carried on for a continuous period of one year prior

~ to such commencement; and \

(#1) a rice mill (whether est\ blished before or after
such commencement) in which {rice-milling operations
are not carried on for a continugus period of one year
at any time after the commencemeént of the Rice-Milling
Industry (Regulation) Amendment Act, 1968;";
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(2) to clause (b), the folloénng proviso shall be added,
namely;— i

"Prov1ded t;lat if i in any, such Tice r&ﬂl rice-milling ope-

rations aref;Elot ‘Carried ofi for as contlnuous period of one year

at any time after the commencement of the Rice-Milling

Industry (Regulation) Amendment Act, 1968, then, such

mill shall, on the expiry of the"said period of one year, cease

to be an existing rice mill and be deemed to be a defunct
rice mil};”;

(3) for clause (d) the followmg clause shall be substltuted
namely:—

‘(d) “milling-rice”, with.lits grammatical variations,
means—
L %

(1) recovermg rice or:any product thereof from
paddy; ' .

(i) polishing rice, * |
with the aid of power;’; i"

'z

(4) after clause (g) the followmg clause shall be mserted
-mamely:— . !

‘(g9) “polishing” in relatlon to rice means the removal
‘of bran from the kernel of rlcea’

3. In the principal Act after section 3 the followmg sectlon shall '
be inserted, namely: — ;

‘ “3A. The provisions of this Act shall apply to rlce-hullersﬂ
attached to, or maintaihed with, any’ Eour oil, dal or other m111

fication that any reference to the corhmencement of this Act in
those provisions shall, in their apphca'gl‘on to such rice-hullers, be

-construed as-a reference to the com encément" of the Rice~
Milling Industry (Regulation) Arnem\iment Act 196 ”,

4. In section 5 of the principal Act—— i

(1) in sub-section (3), for the words “such -other conditions
as it may think fit”, the words “such other conditiens. (including
surh condltlons as to 1mprovements tei existing machinery, re-
'placement of ex1st1ng machinery and use of 1mproved methods

cf rice-milling as may be necessary to &ehmmate -waste, obtai-

-maximum production and 1mprove quality) as it may think fit” -
shall be substituted;
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v (2) for sub-section (5), the- followmg sub-section shall be
substituted, namely: — C

“(5) (@) In granting a permit under this section (whe-
ther for the establishment of }Dnew rice miill or for re-

qqmmencmg rice-milling operdtion in a defunct rice mill),
the ‘Central Government shall give preference—

(i) to a Government company or a corporation own-

ed or controlled by the (overnment over every other
. applicant;

(i) to a farmers’ co-pperative society over every
other applicant, not being|a Government company or a.
corporation owned or controlled by the Government,

notwithstanding that such other apphcant has applied for

the grant of a permit for re-cammencing rlce—mllhng opera—
. tion in a defunct rice mill.

(b) Subject to the prov:su%ns of clause (a), in grantmg
a permit under this section, the Central Government shall
R give preference to a defunct rice mill over a new rice mill.

Explanation.—In this sub-gection,—

(i) “Co-operative -society” means a society .register-
ed or deemed to be registéred under the Co-operative
- Societies: Act, 1912 or any |other law relating to “co-. .
operative societies for the time being in force in - any
State and “farmers’ co-operative society” means a co-
~operative society the members whereof include farmers
and the voting rights in which are, according to its fules
and bye-laws, restricted to| the following classes of its

- members, namely:— '

(a) farmers, \
) State Governm%nts

(¢) primary agncultural credit societies as de-
fined in clause (cii) of {section 2 of the Reserve
Bank of India Act, 193‘%

(#) “Government company” has the same meaning
as in the Companies Act, 1956.”;

{3) in sub-section (6),—

(iyfor the words “shall be %ﬁective»’ the words “shall
‘be valid” shall be substituted; | ' o
1
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(i) the following p\owso shall - be added at the end,

namely:—

L

“Provided that ifl in a mill in respect of which a
permit has been granted under sub-section (3) rice-
milling operation is hot carried on for a continuous
period of one year at "__any time after the commencement
of the Rice-Milling Industry (Regulation) Amendment
Act, 1968, then, such permit shall cease to be valid upon
the expiry of the said period of one year and a fresh

permit shall be necessary for re-commencing rice-milling
operation in that mill.”,

Amend- 5. In section 6 of the principal Act,———
ment of ’

section . (1) in sub-section (1), for the words and figure “a permit
has been granted under section 5”, the words and figure “a per-
mit granted under section 5 is effective” shall be substituted;

(2) in sub-section (3), for the brackets and words “(includ-

- ing, in particular, conditions relating to the polishing of rice)”,
the brackets and words “ (including such conditions as to im-
provements to existing machinery, replacement of existing ma-
chinery and use of improved methods of rice-milling, as may be
necessary to eliminate waste, obtain maximum production and

improve quality and condltlons relating to the polishing of rice)”
shall be substituted; :

(3) for sub-section (4), the following sub-section shall be
substltuted namely:—

“(4) A licence granted under this section shall be valid
for the period specified therein and may be renewed from
time to time for such period and on payment of such fees
and on such conditions (including such conditions as to im-

. provements to existing machinery, replacement of existing
machinery and use of improved methods of rice-milling, as
may be necessary to eliminate waste, obtain maximum pro-
duction and improve quality) as may be prescribed:

Provided that if in a mill in respect of which a licence has
been granted under sub-section (3j rice-milling operations are
not carried on for a continuous period of one year at-any time
after the commencement of the Ripe—Milling Industry (Regula-
tion) Amendment Act, 1968, then, such licence shall cease to be
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~_valid upon the expiry of th | said period of one year and a fresh
.. licence shal] be necessary for carrying on rice-milling operations
. .in that mill.”,
6. In section 8 of the princiéal‘ Act, in sub-section (3),— Amend-
‘ ' ment of
(i) in clause (a). for the words “after the expiry of the section8.
period of the validity of the licence,” the words “after the licence

| “has ceased to be valid_” shah be substituted;

(it) for the proviso to cIause (d), the following proviso shall
-be substituted, namely: — |

1
i
1
t

| “Prov1ded that no such: permlssmn shall be necessary,—

| T ® where such eXpa&nsmn is in accordance with the terms
and conditions of the péi‘rmlt or licence granted under this
Act in respect of the rice mill; or

o ' . ‘

(i1) for the replacériient merely of any parts of the
machinery of the rice mill if such replacement does not
result in an increase in the pI‘OdUCtIVP canac1ty of the rice
mill.”, ' |

i
!

- 7. In section 13 of the prmmpal Act, for sub-section (I), the fol- Amendment

: Iowmg sub-section shall be substi\tuted namely:— . - (;g.secnon

“ () If any person contrayenes or attempts to contravene or
abets the contravention of any, of the provisions of section 8 or
sub-section (2) of section 18, he shall be punishable with impri-
sonment for a term which mayi3 extend to one year, or with fine

-~ which may extend to ten thousand rupees, or with both, and in

" the case of a continuing contravention, with an.addjtional fine
which may extend to five hundred rupees for every day during
which such contravention contm{ues -after. conviction for the first
such contravention: . ‘

Provided that where such contravention, attempt or abetment
relates to sub-section (I), or sub-section (2), or clause (a) or
clause (b) of sub-section (3) of section 8. or sub-section (2) of
section 18, he shall be punishable{with imprisonment for a term
Whlch shall not be less than one month.”.

8. After sectmn 14 of the nmnmpa\l Act, the fo]lowm:r sections Insertion of

-ne ti '
_ shall be inserted, namely:— S _ 14‘}: :e,fdwns

14B,

i

R



© 204

Burden

of proof

in certain
cases.

Confisca-
tion of
plant .
and ma-
chinery.

Amend_
ment of
section 21. .

Amend-
ment of
section -
22,

VL e
AEP CALRLD

Rice-Milling Industry (Regulation) Arendment [ACT 29 -

“14A. Where paddy, husk, rice or broken rice is recovered
from the premises of a mill, it shall be presumed, unless the con-
trary is proved by thelowner, that rice-milling operatlons are
carried on in that mill.

“14B. Where any person has been convicted for contraven-
tion of any of the provisjons of section 8 or of sub-section (2) of
section 18, then, the court convicting such person may order con-
fiscation of .the plant and machinery with which riece-milling
operations in contravention of such provision were carried on:

‘ .

Provided that where |such person is convicted for a second or
subsequent offence, the. lcourt shall order confiscation of such
plant and machinery.”.

9. In sub-section (1) of sectlon 21 of the principal Act, for the

'Words “any person”, the wor;ds “any officer or authorlty” shall be-
substituted.

|
|

10. In section 22 of the pmnclpal Act,—
(1) in sub-section (2),

(a) after clause
serted, namely —

E(b) the following clause shall be in-
§
“(bb) the fo | of a permit under section 5 and the
conditions (1nc1u§g:‘1g conditions relating to improvements
to existing machirery, replacement of existing machinery
and use of improved methods of rice-milling) subject to
which a permit fmay be granted and the time within
~ which such cond;tons shall be complied with;”;

(b) in clause (d) for the words including conditions
relating to the pohshli;lg of rice”,; the words “including con-
ditions relating to improvements to existing machinery, re-
placement of existing machmery, use of improved methods of _
rice-milling and pohshhng of rice, the time within which
such conditions shall b; complied with” shall be substituted.

- (2) for sub-section (4},
substituted, namely:—

the following sub-s_ection shall be

“(4) EVery rule ma{kie by the Central Government under -
this section shall be 1a1; as soon as may be after it is made,

before each House of Pharliament while it is in session for a
total period of thirty days which may be comprised in one
session or in two successive sessions, and if; before the ex-
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piry of the session in which it is so laid or the session im-
mediately following, both Houses agree in making any
modification#in %he rule or ?oth Houses agree that the rule
should not be made, the rule shallfthemgafter have effect
only in such modified form or be of no effect, as the case
may be, so, however, that any such modification or annul-
ment shall be without prejudice to the validity of anything
previously done under that rule.”,

i
i
;
1
H

1 Law—28.



